
197 PAC Reports VAlSAKHA 8, 1891 (SAKA) PAC Reports 198 

(i) Review by tbe Government on 
the working of the Neyveli Lignite 
Corporation Limited, Neyveli, for 
the year 1967-68. 

(ii) Annual Report of the Neyveli Lignite 
Corporation Limited, Neyveli, for the 
year 1967-68 along with the Audited 
Accounts and the comments of 
ComptroUer and Auditor General 
thereon. 

[Placed in Library. See No. LT-912/69]. 

(2) A copy of otifi~tio  No. G.S.R. 
901 published in Gazette of India dated 
the 5th April, 1969 making certain amend-
ment to Notification No. G.S.R. 436 dated 
the 1st June, 1958, under sub-section (I) 
of section 28 of the Mines and Minerals 
(Regulation and Development) Act, 1957. 
[Placed in Library. See No. LT-913/69]. 

Notification under Customs Act and Central 
Excise (Fom1h Amendment) Rules 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI): I beg to lay on the Table:-

(I) A copy of Notification No. G.S.R. 
962 (English version) and G.S.R. 963 
(Hindi version) published in Gazette of 
India dated the 12th April, 1969 under 
section 159 of the Customs Act, 1962. 
[Placed in Library. See No. LT-914/69]. 

(2) A copy of the Central Excise (Fourth 
Amendment) Rules, 1969, published in 
Notification No. G.S.R. 987 in Gazette 
of India dated the 19th April, 1969, under 
section 38 of the Central Excises and Salt 
Act, 1944. [Placed in Library. See No. 
LT-915/69]. 

PUBLIC ACCOUNTS COMMITTEE 
Forty-seventh, Forty-eighth, Fifty.5eCODd, 

Sixty-sccood, Slxty-ju'ee, Sixty-fifth, Sixty-
slxtb and Seventieth Reports 

SHRI DATTATRAYA KUNTE 
(Kolaba): I beg to present the following 
Reparts of the Public Accounts Committee : 

(I) Forty-seventh Report on action taken 
by Government Oil the recommendations 
contained in their Thirty-seventh Report 
(Third Lok Sabha) on paragraphs 12,13, 14 

and 28 of Audit Report (Defence Services) 
1964. 

(2) Forty-eighth Report on action taken 
by Government on the recommendations 
contained in their Seventy-first Report(Third 
Lok Sabha) on the Appropriation Accounts 
(Defence Services) 1964-65 and Audit 
Report (Defence Services) 1966. 

(3) Fiftieth Report on action taken by 
Government on the recommendations con-
tained in their Eleventh Report relating to 
'New Service' /,New Instrument of Service.' 

(4) Fifty-second Report on action taken 
by Government on the recommendations 
contained in their Sixteenth Report on 
Appropriation Accounts (Defence Services) 
1965-66 and Audit Report (Defence 
Service) 1967-Defence Production. 

(5) Sixty-second Report on action taken 
by Government on the recommendations 
contained in their Twenty-third Report on 
Appropriation Accounts (Railways )1965-66 
and Audit Report (Railways) 1967. 

(6) Sixty-third Report on action taken 
by Government on the recommendations 
contained in their Twenty-first Report on 
Appropriation Accounts (Civil) 1965-66 
and Audit Report (Civil) 1967 relating to 
Department of Atomic Energy, Ministry 
of Finance, etc. 

(7) Sixty-fifth Report on action taken 
by Government on the rscommendations 
contained in their Sixty-third Report (Third 
Lok Sabha) on Appropriation Accounts 
(Civil) 1964-65 and Audit Report (avil) 
1966 and Audit Report (Commercial) 
1966 relating to Ministries of Transport and 
Shipping etc. 

(8) Sixty-sixth Report on action taken 
by Government on the recommendations 
contained in their Sixty-second Report 
(Third Lok Sabha) on Appropriation 
Accounts (Civil) 1964-65 and Audit Report 
(Civil) 1966 relating to Ministries of Health, 
Family Planning etc. 

(9) Seventieth Report on action taken 
by Government on the recommendations 
contained in their Twenty-fifth Report 
relating to the Ministries of Home Affairs 
etc. 


